
6339 Oral Answers PHALGUNA 27, 1887 (SAKA) Oral AftI1Den 63<0" 

it iut ~ '" ;;n"t it ~t 20 ftjOR; 

<'T'fct il' ~t J 0 fl{"il?; 'Ii': fw IfIIT ~ ? 

.-co ~ 'f'l"'T ~: : ~ f~ 
~ if), '" ~1 'l'Q1 ;;n tI'Iim 'IIIW,; 
~~ 'ifr.r if;') It ~1l!1;rnT r'li" {U ~~ « 
~t 20 fl{"il?; <i'1ff it ~ ~ ;;tI'I;'T 

3u fl{"il?; 'f.1: fw Il'tT ~ I {Uil; »<'I~ 
~ ~ If,lf 1Ro"t ... 1 ;tfmr '1;'1 ;;0' 

~1 ~ 

Sbrl Tblmmalab: Is it • fact that 
the late-running of trains, particu:oarly 
in the Southern Railways, is due to 
the supply of old and Worn out en-
gines? If so, what steps bave been 
taken to replace them? 

Dr. Ram Sabbar Sinrh: As you 
know, Sir, engines are replaced on a 
schedule basis. They nrc manufac-
tured hore and some are imported 
81so, but some of them are damaged 
and so it becomes a bit difficult to 
provide new eniines everywhere. 

lz.o0 brs. 

SHORT NonCE QuanOH 

RevlslOll of Coal price 

+ 
II.N.Q. 11. IIbrl P. R. Cbakrnertl: 

Sbrl Hukam CbaDd 
Xaebbavaly.: 

Sbrl Yampal HIn,h: 
Sbrl P. C. BorONb: 

Will the Minister of Min. alUl 
.etala b. pleased to state: 

(a) whetber Government propose to 
have a review of the coal price a1nIC-
turei 

(b) whether a price revision Com-
mittee Is proposed to be act up; 

(c) if so, the composition ot the 
AId Committee; 

(d) whether Government hlft ap-
proved in principle the prapo.al to 
merge the organisations of Coli Coo-
troller and Coal Board; and 

(e) whether the reconstituted Coal 
Board will deal with the industry', 
development and distribution of pro-
duct.? 

Tbe Deputy Minister In tbe MIn. 
try or Mines and Melals (Sbrl S. A. 
Mehdll: (a) The question, with all it' 
Implications, would be put up berore 
the next meeting of the Coal Advi-
sory Council and action taken there-
after. 

(b) and (c). An Ad hoc omclal 
Group i. proposed to be appointed 
to make a quick study of whether or 
not any price revision is called for, 
on the basis of the principles enun-
ciated by the Coal Price Reviaion 
Committee, 1957. 

(d) and (e), The proposal to merge 
the organisations of Coal Controller 
and Coal Board has been approved 
in principle. Constitution of the re-
organised unit and Ita functions ;. 
under examination. 

Shrl p, R. Cbakravertl: In the con-
text of the experiences 01 the Bhootha. 
UnlBm Committee, which wal only an 
oIIIcials·/mlnned committee and which 
had invited lOUd protests from all the 
trade unions, is the Government now 
thinking of •• ttin, up a committee 
Including the trade union repreoenla· 
Uvea? 

Tbe Mlnlater of Mln_ 8114 Metat. 
(Hbrl S. X. Dey): When we appoint 
a committee to ,0 .frelh Into the 
price ,tructure of coal, the IntentioD 
Is that we shall have reprelentatlon 
IIf lome outside Interests "lao Includ-
Inr non-olliciall. 

8hrl p, R. CbaUBYertI: wm the 
Government Indicate to u, tbe mlln 
featur.. of the Improvement. which 
nre propOled to be Introduced by thla 
Iner,or ,cheme wblch baa heeD 
approved' 

8br1 8. IL Dey: Briefly, It II In-
tended that the two or,anlationa 
workinr tolether will brln, about 
economy In operation. AllO, U. 
Intention I. to ace th.t the Coal Co .... 
voller', 0fIIce, wbleb baa mar. or _ 
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functioned till now til • regulatory 
organisation, wiu be transformed into 
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Sbrl S. K. De,.: There are two eam· 
mittees involved. One Is a small group 
of people to go quickly into the ques-
tion whether or not any Interim price 
Increase II Indicated in the llght of 
the recommendations made In 1957 by 
• committee which went Into the 
whale structure of coal prices. An-
other one Is tmt the committee which 
went into It In 1957 laid down certain 
ballc principles on which the coal 
price structure should rest. It Is now 
thne that a fresh Itudy should be 
made. So, there are these two com· 
mlttees-one committee Is for a quick 
study and the other one will be for 

• more comprehensive study. 

Sbrt Hart Visbnu Itamath: Let the 
new Minister make a fresh study now. 
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Sbrt S. It. De,.: There is a surplus 
capacity for production of coal. There 
are facilities provided by the railways 
In adequate number of wagons to 
transport coal. Wherever difficulties 
al'e experienced we bring this to the 
notice of the Railway Ministry and we 
have had no case of lack of coopera. 
tion from them. 

Sbrl P. C. Borooab: May J know 
whether it is a fact that the principle 
of lowest the quality, highest the pcice 
and highest the price, lowest the 
quality is still being followed in res-
pect of Assam collieries and whether 
It Is a fact that most of the Ass,,"m 
collieries. except one, which is a 
sterling company, 8re on the verge of 
collapse on account of fixation of in· 
adequate p,ice and non-allocation of 
adequate quotas? 

Sbrt S. It. De,.: It Is .. fae! that 
there are some difficulties In respect 
of the Assam collieries. This question 
I. being thoroughly studied with • 
view to give such 8 relief as is called 
for. 

Sbrl S. M. Banerjee: J would 11k. 
to know whether the hon. Minister 
know. that while making a statement 
In reply to a Short Notice Question, 
the hon. Labour Minister laid that 
these mine-owners have decided to 
pay bonus only on one condition thut 
their coal price be increased. 1 would 
like to know whether it has been 
msde clear to the mine·owners that 
this question wi\l only be considered 
when they decide to pay bonus to the 
worke' •. 

Sbrl S. K. De,.: As far as J know, 
there was no such statement made at 
least 10 me bv the reoresentstlv", of 
the mine-owners .... (lnlerT1lptlon). 

Sbrl Hem Baraa: On a point of 
order. It was stated on the floor of 
th" House. I remember every word 
of It. 

Mr. Speaker: He can say, "not to my 
knowledge"; he cannot say "Dot to 
me". 

Shrl S. 1[. De,.: I met the repreRn-
tallve. of the colliery associations Juat 
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tour or five days ago. They made DO 
auch demand.. UII'etT'Upeiow). 

The Minister 01 Labour, Employ-
ment and Reb.blUtalion (Sbrl Jar-
Jlvan Ram). Sir, I am beinll quoted. 
I never said that tbey had made a 
condition that unless the p: ice was 
increased, they will not pay bonus. 
That condition was never put. 

Sbrl S. M. Banerjee: You said It In 
reDly to 'J Short Notice Question. 
(In'l!11'uptiOft). 

M -'. Speaker: That can be taken up 
.eparately but not like this. 

Sbrl A. P. Sharm.: The bon. Minis-
ter bJs said In reply to a question of 
Shri P. R. Chakravertl that the p-o-
posed committee will also Include re-
pre.ent.tives from the trade, most 
pro\rJbly non-official.. The question 
was a specific one .. to whether this 
committee will Include the trade 
union representative also. 

8hrl S. K. Dey: It will be considered. 

~~ .. ~: ~~ 
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ShrI S. K. Dey: Of course, the Com-
mittee will go into the qu.stlon of 
the wages of workers also wben they 
deteTmine the price. 

Sbrl Bh ...... t Jha And: In view 
of the fa' t-the contention so ahly 
8upported by the Committee or recom-
mended by the Government-Ih.t 
national p:lce BlrocluTe of cOI>l bas 
not yet been ftxed up, mlY 1 
know whether the Government pro-
pooe to have ftrst the cO'llI price in-
creased and then to ask the Committee 
to f'nquire Into the coal price st"ucture 
or to have the ba.lc .trueture ftrlt and 
then 10 Inere ... the priceT Whlcb w111 
Ilave the p:-eeedenceT 

Shrl S. 11:. Dey: Alread,. til<! bHle 
Itructure exbts OD th. rftIIIDendations 

of • committee wblch went Into til .. 
whole queslion 1n the""Jear liS? ",. 
contention I. that 9 years have JIII.-l 
and, therefore. thil question requi .... 
a fresh and a comprehensive lItudy. 

WRITTEN ANSWERS TO 
QUESTIONS 

Track Maintenance II:q_l.-& 

°08. Shrl Madll_ Llmaye: 
8brl lI:IaheD Pattnayall: 

Will the Minister of BaDwa,.. De 
pleased to Itate: 

(a) the step. taken by the Indln 
Railways to Inerease efficiency 01 the 
track and improve its maintenance; 
and 

(b) whether the Railway. bl .. 
begun manufacturing track main-
tenance equipment of a hilh order III 
this country? 

ne Minister of Stat. ID til. MI .... 
try 01 Ballway. (Dr. Bam S-bIIaa 
Sln,b): (a) A number of .t"PI ba". 
been taken ". 11. rai.ln, of track atan-
dord. on the trunk routel and main 
line., provilion Of Increa.ed ballan 
cushion, welding of rail joints. im-
proving the manu.~1 track maln!f'D-
ance technique aide by sid" willi 
adoption at mechanical maint"non ... 
which i. being trl.d at a number or 
place. on the Indian Rallway., etc. 
etc. 

(b) No. Sir. 

MaDllractlU'e of Amb .... or Ca,. 

°83Z. 8brl R. Barlla: Wilt the 
Minister of IDdustry be plea.ed to 
state: 

(a) whether any enquiry ha. been 
made to ascertain the gradual dete-
rioration In the quality of production 
of the new Ambassador Car; 

(b) whether any step. are propos"d 
to be taken fnr enforcln, minimum 
.tBndnTd In the quality of the car 
and It. component.; .nd 

(c) wbether th" buyers of these 1 
car. are adequately protected al.lnU 




